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Central Administrative Tribunal 

HYDERABAD BENCH: AT JTIYDERABAD I 

O.A.No. O.A. 313/91 
	 Date of Decision 1-4-1991 

T.A.No. 

N.G€nesh Patro 

Shri T 
	

for the 
(s) 

Union of 1ndia, 
Mm. 

 
or communi 

and 4 others 

Versus 

by Secretary. 
ens, New Delhi 

for the 
t (5) 

CORAM: 
THE HON'BLE MR. B.N.Jayásimha, Vice-Chairman 

THE HON'BLE MR. J.Naras.wha Murthy. Member (Judic 

Whether Reporters of local papers may be allowed to see the Judgement? y' 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment? , 

Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 

HVC 11 	LM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERAflAD BENCH 

AT HYDERABAD 

O.A.No.313/1991 	 . Date of order:!  1-4-1991. 

Between 

N.Ganesh Patro 

and. 

Union of India, rep. by the 
I 

Secretary, Mm. of Conynunicatlons, 
New Delhi-1. 

Chief Post Master General, 
Andhra Pradesh Circle, Hyderabad-1. 

Post Master General, 
Visakhapatnarn Region, Visakhapatnam-20. 

Superintendent of Post Offices, 
Vizianagaram Dn., Vizianagaram. 

Applicant 

re 

5. Y.Kondala Rao 

APPEARANCE: 

For the applicant 

For the Respondents 1 to 4  

Respondents 

Shri T.Jayant, Advocate 

Shri N.R,Devaraj, Addl.CGSC 

CORAM: 

The Hon'ble Shri B.N.Jayasimha, IVice-Chairnian 

The Hon'ble Shri J.Narasimha Mukthy, Member (Judicial) 

ORDER 
(of the Bench delivered by the Hon'ble Shri B.N.Jayasimha, V.C.) 

The applicant, an Assistant Superintendent of Post 

Offices, at Vizianagaram has filed this Application seeking a 

direction to the Respondents to transfer him asA.S.P.O. in the 

Office of the Post Master General, Visakhapatnarn in the ensuing 

vacancy arising on the promotion of one Shri D.Moses and to 

declare the earlierproceedings No.ST/22-75/IV dt.6-9-90 passed 

by the 3rd Respondent in so far as posting the 5th Respondent 

to Visakhapatnam in the vacancy of Shri D.Moses, as illegal, 

null and void. 
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2. 	The applicant states that while he was working as 

Assistant Superintendent of Post Offices (ASPOs) at 

Visakhapatnam, he was transferred to Vizianagaram where he 

is working since April 1990. Since his wife is working in the 

Zil'ja Parishad at Visakhapatnam and his children are at 

Visakhapatnam, he had made a representation dated 31-8-1990 

to the Post Master General, Visakhapatnam to post him to 

Visakhapatnam in the ensuing vacancy arising due to promotion 

of Shri D.Moses, ASPO5. He had also expressed his willingness 

to join at Visakhapatnam without TA and TP. However, the 

3rd Respondent passed orders dated 6-9-90 inter alia transfer-

ring one Shri Y.Kondala Rao, the 5th Respondent herein in the 

vacancy caused by the relief of Shri D.Moses on promotion. 

Aggriaedby the said order dated 6-9-90, the applicant made a 

representation on 23-10-90 to the Chief Postmaster General, 

Andhra Pradesh, Circle, Hyderabad, the 2nd Respondent herein. 

The applicant was subsequently informed that his request 

for transfer to Visakhapatnam had been noted in the request 

register. Subsequently, Shri D.Moses rejoined his old post 

of ASPO at Visakhapatnam due to postponementof his prcmotion. 

The applicant has made another representation on 8-2-91 

requeng the 3rd Respondent to consider his case for 

transfer to Visakhapatnam in thenext available vacancy. As 

he later learnt that Shri D.Moses is likely to be relieved 

again on promotion very shortly, he made another representation 

dated 22-3-1991 to the 3rd Respondent specifically requing 

him to transfehim to Visakhapatnam in the vacancy being 

caused due to relief of Shri D.Moses. The applicant states 
I' 

that he apprehends that the administration isprejudiced 

against him and since the proceedings dated 6-9-90 transfer-

ring the 5th Respondent to Visakhapatnam still holds good, 

his case will not be considered for transfer to Visakhapatnam. 

Therefore, the applicant preferred this O.A. 

ro 
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3. 	We have heard the learned counsel for the applicant 

Shri T.Jayant and Shri N.R.Devaraj, Addl.C.G.S..C. at the 

admission stage. The applicant is seeking •a direction to the 

Respondents to post him to Visakhapatnam in the vacancy being 

caused by Shri D.Moses on his ensuing promotiol?. ik which in fact 

is yet to arise. The applicant has also made a representation 

to the authorities on 22-3-1991 and without waiting for any 

reply thereto he has simultaneously approached this Tribunal 

by way of this C.A. Transfer is an incidence of service 

and it is for the administrative authorities to decide who should 

be transferred according to administrative exigencies. It is 

for the administrative authorities to consider the represen-

tation cf the applicant and to decide thereon. The application 

is, therefore, clearly premature and has to be dismissed on 

that ground itself. Accordingly the O.A. is dismissed as 

premature. No costs. 

(B.N.Jayasimha) 	(J.Narasimha Murthy) 

I 

	 Vice-Chairman 	 Member (Judi.) 

(Dictated in open court) 

vsn/mhb 

TO: 
1.The Secretary, (Union of India) Ministry of communications, 

New Delhi-i. 
The Chief Post Master General, Andhz-a Pradesh Circle, Hyderabad-i, 
The Post master general, visakhapatnam region, vSsakhapatnaxn-20. 
The Superintendent of post offices, vizianagararn: division, 
vigianagaran. 
One copy to Mr..Jayant, Advocate, CAT.,Hyderabaè. 
One copy to Mr. N. LDevaraj, SC for Elys., CaT, yderabad. 
One copy to Hon'ble Mr.J.Naraslmha Murthy,Member:(J)CAT.,Hycjerabad. 
One sparecopy. . . . 

kj. 
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TYPED Y 	 COMPAREr) 2? 

01Eciam 	 . APPROVED BY 

IN THE CEIc!TR sL ADMINISTRATIVE TRII3iJNJ6 
MVDLA3D flH:HYDERABAD 

THE HON'SL MR.E.N O JASmC. 
AND 

THE HON'BLE MJc 	A,,RAO; M(J) 
AND 

THE HONBL. MR.J.NARe.SII4IA MURTHYzM(J) 
AND 

THE i-ION 'I3LE MffRtt1zsth3ThtMaNIANjvj(A) 

DATED: \. ¼R_1991. 	- 

V.  
..C214-y' JUDGMENT. 

Ntk./-RrACArNo 

i4rPrNo. 

O0L.Nc 1 	3 

?-ôitJed ana Interim directions 
is s 

Al 10./Te th 

Dist. sod or wjh ciiirection. 

Dismissd0 

Dismisseji as withdrawn. 

Disrniss/d for default. 

M.A Orlered/Pajected. 
No order as to costs. 

ASnistritke TribensI 1 
DESPATCH 
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EYDERABAD BENCH. 
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